
IN THE CENTRAL ADMTh ISTRATIVE TRIBUNAL ; FWDERABAD BENCH 

AT IDER?EAD 

O.A.No.89/94 	 Date of Order; 22.1.97 

BEThE.ENs 

M.Sambaiah 	 Applicant. 

mm 

The Mditional Central Provident 
Fund C-bnnissioner, South Zone, 
Barkatpura, Hyderabad. 	 Respondent. 

Counsel for the Applicant 	 .Mr.Swihender Kulkerni 

Counsel for the Respondent 	 •. Mr.S.Lakshmikanta Rao 

CORAM: 

HON 'BLE SHRI R.KAWGRMAN : tciis 	(Anr.) 

HON 'BLE SHRI B.S. VU PARAMESHWAR : MEMBER (JtJDL.) 

ORDER 

X Oral order as per Hon'ble Shri R.Rangarajan, Merter (Admn.) X 

Heard Mr.S.Lakshmikanta Rao, learned standing counsel 

for the respondents. 

2, 	This OA was called today at the instance of the letter 

dt. 20.1.97 filed by the respondents counsel in the OA. 

When the judgement was delivered on 20.1. 97 nei&ier the 

respondent nor his counsel was present to show us the rule 

position. It states that the punishment awarded to the 

applicant is appealable
7 
 Though 4-b-45 stated in the reply 

it Is pthb1'under Rule 19 of the D&A procedure of 

the department. The learned counsel for the respordents - 
now submitted that he could notLPresent on 20.1.97 due to 

thd circumstances beyond his control. But he could have 
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represented this case throth his junior or sonebody else 

or through the representatives of the department. We do 

not appreciate the absence. However in view of the present 

submission we have Seen the rule also produced by the learned 

standing counselL  We are satisfied that the juigenent atèady 

delivered on 20.1.97 	in consonce with the rdLce position. 

3. 	in view of the above the letter is disposed d noting 

the presence of the learned standing counsel for the 

respondents. 

.5 .—JAI PABANE5HWR ) 	 ( R.RLNGARAJAN 
.mber (Judl. Y 	 Merter (Pdnu.) 

Dated: 22nd January, 1997 
1' 

(Dictated in Open Court) •v
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Copy to:- 

I. The Additional Central Provident Fund Commissioner, South Zones  Barkatpura, Hyd, 

 One c.py to Sri. SLI dA'e-nok',Xcdkt,,i 
adv.cate, CAT, ifyd. 

 One c.py to sri. S'/a/Ckv¼'a-MlZo SC for PF, CAT, Hyd. 
 One copy to. Library, CAT, H'4, 

 One copy to Deputy Reqistrar(Aa,), CAT, Hyd. 
 One spare copy. 
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